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21.10.2002 in which it had been noted, interalia, that

ad
ct

states that he was busy in

1)

ican

[1)]

learned counsel for app
the High Court and he could not reach the Tribunal,

which cannot be treated as sufficient cause for non

appearance.
2. ‘ when the <case was taken up for hearing today,
shri R.R. Shetty learned counsel for respondents

submifs that .the applicant’s counsel is unable to be

applicant should have made alternative arrangements or
the learned counsel for applicant should have begen in a

y do so.

(9]

pogition t

3. : In view of the above facts and circumstances of

issed for default

n
3
0]

the - case, though the OA can be di
agaih, the OA is being disposed of under the provisions

of Rule 15 of CAT (Procedure) Rules, 1287.

4, I have perused the pleadings and heard the

learned counsel for respondents. In this application,

4

the;applicant has scught a praver to guash and set aside

the¢ respondents order dated 29.6.2001 transferring him
from Ordnhance Factory] Varangaon tc Ordnance Factory

Katni with all consesquential benefits. It is noted that

ct

here is no interim order in this case. Further, the

tearned counsel for respondents has submitted that the
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